FIR No.9/2020
u/s 376/354/506/511/34 TPC

PS: Hauz Qazi
State Vs. 1. Vishvender
22.04.2020

2. Amit @ Monu
Present:

Sh. Ateeq Ahmad, Ld, Addl. PP for the State.

Sh. Vinod Kumar Gupta, Ld. Counsel for applicant/accused.

On the request of 1d. Counsel for applicant/accused, be put
up for arguments on the bail application on 05.05.2020.

{ —

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020
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FIR No0.9/2020
u/s 376/354/506/511/34 1PC
PS: Hauz Qazi
State Vs. 1. Vishvender
2. Amit @ Monu
22,04.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Vinod Kumar Gupta, Ld. Counsel for applicantaccused.

On the request of 1d. Counsel for applicantaccused, be put

up for avguments on the bail application on 05.05.2020.

{_—

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020
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22.04,2020

Present: Sh. Aty Ahmazd, LA AddL PP oy e Sue=

Wone for the zpplicam/acomsed
Bepmupfmzpy:;:mci:‘:ewxséimfz

applicanyaccused and for argumenis o0 e B zpplicdon oo G25.2020.

(SATISH KUMAR)
ASJ2CENTRAL)L
TIS HAZARI COURTS. DELHL
22 434 2020
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22.04.2020

Sh. Ateeq Ahmad. Ld. Addl. PP for the
Sh. Nitin Bagga, Ld- Counsel for applicany/ac

c=or=ccosed, D2 T

On the request of ld- Counsel for applicas
052020.

r/!/-
(SATISH KUM 1AR)
ASJ-2(CENTRAL)
TIS HAZARI COURTS.DELHL
22042020

Present:

up for arguments on the bail applicaton on 05-

Scanned with CamScanner



. 1R No.70/2020
u/s 376/342 19C

PS: Nabi Karim

State Vs, Sunil Chikara

22.04,2020
Presents Sh, Ateeq Ahmod, Ld. Addl, PP for the State.
Sh, Kanwar Kochar, Ld, Counsel for applicant/accused.

On the request of 1d. Counsel for npplicumluccuscd, bail

application be put up for arguments on 23.04.2020,

1.0. be summoned.

A_—

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

r—
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FIR No.21/293

e u/s 366/376/376D/206/201) 24 TPC
PS: Prasad Nagar

State Vs. Pardeep s/o. Sh. Virender Kumar

22.04.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Vaneet Jain, Ld. Counsel for applicant/accused.

On the request of Id. Counsel for applicant/accused, bz pm
up for arguments on the bail application on date fixed i.e. on 14.06.2020.

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

Scanned with CamScanner



FIR No0.222/2019

u/s 376/506 1PC

PS: Timarpur

State Vs. Ravi Shankar Pandey

22,04.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
None for the applicant/accused.

Be put up for appearance of 1d. Counsel for

applicantaccused and for arguments on bail application on 05.05.2020.

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
22.04.2020
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> FIR No0.170/2019
"y u/s 307 1IPC
PS: Lahori Gate

State Vs. Zuhaib Ahmed @ Makku.

22.04.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Sandeep Yadav, Ld. Counsel for applicant/accused.

On the request of ld. Counsel for applicant/accused, be put

up for arguments on the bail application on 06.05.2020.

4/7

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL.
22.04.2020

Scanned with CamScanner



FIR No.140/2019

u/s 302/147/149/34 TPC

PS: Darya Ganj

State Vs. Farhal s/o Riyazuddin

22.04.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Hemant Chaudhary, Ld. Counsel for applicant/accused.
Heard.
In view of the submissions of ld. Counsel for

applicantaccused, L.O. be summoned for 25.05.2020.

(SATISM)

ASJ-2(CENTRAL),
T1S HAZARI COURTS, DELHL.
22.04.2020

Scanned with CamScanner
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FIR No327/2019
u’/s 21/29 of NDPS Act
PS: Crime Branch
State Vs. Inder Singh
22042020
Present: Sh. Arceq Ahmad. Ld. Addl. PP for the Swte.

None for the applicantaccusad.

Bs put up for appearance of ld.
on 12.052020.

Counsal for

applicanvzccusad and for arguments on bail application

)
(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS. DELHL
22 042020

= e ——————
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FIR No0.245/2020

u/s 363/376 IPC & S. 4 & 6 POCSO Act
PS: Prasad Nagar

State Vs. Praveen Singh s/o. Sher Singh

22.04.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Saurav Khaneja, Ld. Counsel for applicant/accused.

On the request of Id. Counsel for applicant/accused, batl

application is dismissed as withdrawn.

Copy of this order be given dasti.

v

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
22.04.2020

Scanned with CamScanner



FIR No.130/2014

/s 419/420/365/492/412/207/120B/34 1PC
PS: Kamla Market
State Vs. Raj Bahadur

22.04.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Monish Ahmad, Ld. Counsel for applicant/accused.
On the request of 1d. Counsel for applicant/accused, be put
up for arguments on the bail application on 05.05.2020.
L7
(SATISH KUMAR)
ASJ-2(CENTRAL),

TIS HAZARI COURTS, DELHI.
22.04.2020

Scanned with CamScanner



FIR No0.668/2015

w/s 420/467/468/471 1PC
PS: Sadar Bazar

State Vs. Mohd. Saddat

22042020
Prosann Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Udit Gupra, Ld. Counsel for applicanvaccused.
On the request of Id. Counsel for applicanvaccused, be put
up §

or arguments on the bail application on 04.05.2020.

A"

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

Scanned with Camscanner



FIR N0.27/2020

ws 376 TPC & 6 POCSO Act.
PS: Pahar Ganj

State Vs. Lavkush Gautam @ Aryan

22.04.2020

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

None for the applicanvaccused.
the counsel for the

Be put up for appearance of
020.

Bail application on 04.05.2

d_—

(SATISH KUMAR)

ASJ-2(CENTRAL),
v ~~nipTe NELHL

applicant sccused and for arguments on the

Scanned with CamScanner



A e
FIR No.895/2015
w's 419/420/467/468/471/34 [PC
PS: Burari
State Vs. Rajesh s/o Ramesh
22.04.2020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

None for the applicant/accused.

Be put up for appearance of ld. Counsel for

applicantaccused and for arguments on bail application on 05.05.2020.

A"

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

Scanned with CamScanner
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State Ve Gopal Krivhan Apgarwal s Bari ¥astors Sgared

22.04.2020

Present: Sh. Aseeg Ahmad. Lo AGdl P2 ior Toe Sz

Sh. Abhey Kamar, Ld Coums! or applhrantsr
Al the reguest of I Conms2l for appleemerTisset o= =%
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FI No %2819

w/s A20/467/471/4G8/3 208 3pP€
P LY. ataw

Slate Vs, Bale & Othwrs

22,04,2020

Present: Sh, Ateeq Ahmad, Ld, Addl, PP for the State,
i None for the applicant/ic cused,
e put up for appearsnce of the counsel for e

applicant/accused and for argoments on the Anticipatory 12ail application o

05.05.2020,

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

1
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FIR N0.93/2019 f
w's 420/467/471/468/120B IPC
PS: LP. Estate
State Vs. Prem Singh & Others
22.04.2020
Present:

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

None for the applicant/accused.

Be put up for appearance of the counsel for the

applicant/accused and for arguments on the Anticipatory Bail application on
05.05.2020.

A"

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

Scanned with CamScanner



FIR No.142/2017

u/s 395/297/412/24 1PC
PS: Lahori Gate

State Vs. Shakil & Others

22.04,2020

Present; Sh. Aiceq Ahmad, Ld. Add). PP for the State.
Sh. Harsh Arya, Ld. Counsel for applicanvaccused.
On the request of 1d. Counsel for applicant/accused, be put

up for aguments on the bail application on 08.05.2020.

4\/

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

Scanned with CamScanner



22042020

Prosont:

FIR No.213/2018

u/s 395/41271208/34

PS: Lahori Gate

State Vs Shail /o, Surender Kumar

Sh. Ateeg Ahmad. Ld. Addl. PP for the State.

None for the applicanvaccused.

Re put up for arguments on the bail application on

24.04.2020.
"
(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL.

22.04.2020

Scanned with CamScanner



FIR No 9272019

w/s 420/467/471/468/1208 TPC

PS: LP. Estne

State Vs. Dharam Singh and Others

22.04.2020

Present: Sh. Ateeq Ahmad, Ld. AddL PP for the S=t=
None for the applicant/accused-
Be put up for appearance of the comsel for ihe

applicanvaccused and for arguments on the Anticipatory Bzil applicanon oo

05.05.2020.

L

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS. DELHL
22.04.2020

Scanned with CamScanner



FIR No.148/2019

u/s 420/467/468/471/34 TPC

PS: Rajinder Nagar
State Vs. Decpak Anand s/o. Sh. Mahender Anand

22.04.2020

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Arvind Kumar Shukla, Ld. Counsel for

Present:

applicanvaccused.

Complainant in person.

1.0. SI Ranvir Singh in person.

Part arguments on the bail application heard.

It is submitted by the 1.O. that charge-sheet has already been

filed before the court of 1d. MM.
Be put up for further arguments on the bail application on

05.05.2020.
Chargesheet be summoned.
Production warrant be issued against the accused if further

A—"

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI
22.04.2020

lockdown is not extended.

Scanned with CamScanner



22.04.2020

Present:

FIR No.93/2019 |
u/s 420/467/471/468/120B8 IPC |
PS: I.P. Estate
State Vs. Naveen Bharal & Others

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
None for the applicant/accused.

Be put up for appearance of the counsel for the

applicant/accused and for arguments on the Anticipatory Bail application on

05.05.2020.

4\/1

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
22.04.2020

b
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FIR No3472029p

w’s 307 [PC

PS: Kamla Market

State Vs, Jaid so. Mohd. Haroon

Sh-Ateeq Ahmad, 14, ggq) Pp

for the Staze.
Sh. Haris

h. Ld. Counse] for applicanvaccused.

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22042029
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FIR No.199/2009
ws 364A/120B IPC
PS: Kashmere Gate
State Vs. Gaurav Chauhan s/o Ghanshyam

22042020
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Pawan Gupta, Ld. Counsel for applicanvaccused.
At the request of 1d. Counsel for applicanvaccused, be put

up for arguments on the bail application on 08.05.2020.

(SATISH KUMAR) \

! ASJ-2(CENTRAL), ‘:‘
TIS HAZARI COURTS, DELHL .
22.04.2020 \

Scanned with CamScanner



FIR No.950724y19

Ws 376D/354D/505/32824 1PC
PS: LP. Evtets

State Vs. Raj Kumar s/o. Sh, Jabbar Singh

22.04.2020

Present: Sh. Ateeq Ahmad, Ld. AddL. pp for the State,

Sh. Sanjeev Thareja, proxy counsel for zppliczm/accused.

Sh. Rahul Kumar, 1d. Counsel for complzinanyprosenisriy

L.O. SI Naveen Kumar in person.

It is submited by Id. AddL PP for the St then  mediczl
certificate of the wife of the applicanvaccused issued by the Garg Hospizl =
doubtful and the same has been procured as it has been mentionzd in he wzid
medical certificate that wife of the applicanvaccused wzs admimed o
13.04.2020 10 till date and the cenificate has been issned on 17.04 2020 zmd =
appears that the wife of the applicanv/accused has been discharged on e same
day i.e. 13.04.2020.

Heard. In view of the submissions 2nd on the reguest of id

Counsel for applicanv/accused, be put up for arguments on 24.04.2020.

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020

|
|
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& Ors Writ Petition © No.2945/2020 and vide order dtd. 07.04.2020 of Hon'ble

High Court of Delhi, accused is admitted to interim bail for a period of 45 days

(Sh Abhilsh Malhora ppyy

on his furnishing personal bond in the sum of Rs.10,000/- to the satisfaction of
concerned Jail Supdt. The said period of 45 days shall commence from the date
of his release from Jail. Accused shall surrender before the concerned Jail
Supdt. On expiry of interim bail period i.e. 45 days.

Copy of order be sent to concerned Jail Supdt. forthwith for
compliance.

Application stands disposed of accordingly.

V

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHI.
22.04.2020

ey E
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FIR No.55/2019

w 7 7 6, 4 w 7 4 ,‘ ¢ }\f"lﬁ Aff.

State Vs. Sumit @ Golu s/o. Sajjan Kumar
= R MIT @ GOLU S/O.
ON OF SU
2 N THE BAIL APPLICATI
ORPER© SAJJAN KUMAR.
Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.

Sh. Vaneet Jain, Ld. Counsel for applicanv/accused.

Arguments on the bail application heard.

It is submitted by Id. counsel for applicanvaccused that
applicant/accused is in JC w.e.f. April 2019 and he has been falsely implicated
in the present case. It is further submitted by 1d. counsel for applicanvaccused
that applicant/accused is no more reguired for the purpose of investigation and

make a request that accused may kindly be granted bail.

Per contra, 1d. Addl. PP for the State has vehemently
opposed the bail application of applicant/accused on the ground that
investigation is going on and make a submission that the bail application of
applicant/accused may kindly be dismissed. Heard.

Having heard the submission, made by 1d. counsel for
applicant/accused as well as the Id. Addl. PP for the State and after gone
through the contents of the bail application, and without commenting upon the
merits of the case, this court is of the considered view that accused is in JC

w.e.f. April2019 and there is outbreak of Covid-19.

Keeping in view the facts and circumstances as well
judgment paésed by Hon'ble Supreme Court of India in SUO MOTO WRIT
PETITION © No.1/2002, order/judgment dated 23.03.2020 passed by Hon'ble
High Court in Delhi in case titled as Shobha Gupta & Anr. Vs. Union of India

(L —

Scanned with CamScanner
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n Court in Delhi in case titled as Shobha Gupta & Anr. Vs. Union of India
204572020 and vide order did. 07.04.2020 of Hon'ble

e, MM
31 Malta, png 5

Hig
& Ors Writ Petition © No.
High Court of Delhi. secused is admitted to interim bail for a period

10.000/- 1o the satsfaction of

-
= 3
of 45 days

“Bh. Al

5

on his fumishing personal bond in the sum of Rs.

concerned Jail Supdt. The said peried of 45 days <hall commence from the date
shall surrender before the concerned Jail

pr

of his release from Jail.  Accusad

Supdt. On expiry of interim bail peried i.e. 45 days.
*Copy of order be sent to concerned Jail Supd. forthwith for

compliance. ‘
Application stands disposad of accordingly.

L
(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22 04.2020

‘____
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FIR No.55/2019
W/s 307/307/120B/506/34 1PC r/w 26/27/54/59 Arms Act.

PS: Prasad Nagar
State Vs. Karan @ Vicky s/o. Brij Mohan
22.04.2020

ORDER ON THE BAIL APPLICATION OF KARAN @ VICKY S/0.
BRIJ MOIIAN,

Present;

|
;
I
!
|

Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Vancet Jain, Ld. Counsel for applicant/accused.

Arguments on the ball application heard.

It Is submitted by Id. counsel for applicant/accused that
applicant/accused is in JC w.e.l. 04.03.2019 and he has been falsely implicated

in the present case. It is (urther submitted by Id. counsel for applicant/accused

that applicant/accused is no more required for the purpose of investigation and
make a request that accused may kindly be granted bail.

Per contra, Id. Addl. PP for the State has vehemently
opposed the bail application of applicant/accused on  the ground that
investigation is going on and make a submission that the bail application of

applicant/accused may kindly be dismissed. Heard.

Having heard the submission, made by Id. counsel for
applicant/accused as well as the 1d. Addl. PP for the State and after gone
through the contents of the bail application, and without commenting upon the
merits of the case, this court is of the considered view that accused is in JC
w.e.l. 04.03.2019 and there is outbreak of Covid-19.

Keeping in view the facts and circumstances as well
Judgment passed by Hon'ble Supreme Court of India in SUO MOTO WRIT
PETITION © No.1/2002, order/judgment dated 23.03.2020 passed by Hon'ble

L
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’/lligh Court in Delhi in case titled us Shobha Gupta

& Ors Writ Petition © N0.2945/2020 and vide orde

High Court of Delhi. accused is admitted o interim

on his fumishing personal bond in the sum of Rs.1

concerned Jail Supdt. The said period of 43 du
of his release from Jail. Accused shall surrende
Supdt. On expiry of interim bail period ie. 43 days.
Copy of order be sent 1o concerned
compliance.

Application stands disposed of

i
(SATISH KUMAR)
t\SJ-Z(CE.NTRAL),
TIS HAZARI cou

22.04.2020

& Anr. Vs Union of Indin
rdid, 07 01,2020 of Hon'ble
Ll for a period ol 45 days

0.000/- to the satisfaction of

ys shall commence

¢ before the conc

Jail Supdt. forthwith for

accordingly.

RTS, DELHL

from the date

erned Jail

RAJESH KUMAR & ASSOCIATES
Advocate & Solicitors
Envoll- DRTOR AT
Cn. Na L-23, PS. Rahtee Block, Infront
Of LocA-UP, Tis Razan Court Dehi-110054
NMob: 9891261479

RAJESH KUMAR & ASSOCIATES
AdvoEca\e & Solicitors
nroll.- DRIORY
Ch.No, L3, TS R.\hl&@bgk Infe- ~
Of Lock-UP, T v o Delhly
Mob: v G i
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FIR No.361/2019
u/s 392/411/120B/34 IPC
PS: Kotwali

State Vs. Vishal @ Mukul s/o Kamal

22.04.2020
ORDER ON THE BAIL APPLICATION OF APPLICANT/ACCUSED
VISHAL @ MUKUL S/0. KAMAL.

Present: Sh. Ateeq Ahmad, Ld. Addl. PP for the State.
Sh. Rajesh Kumar, Ld. Counsel for applicanvaccused.

Arguments on the bail application heard.
It is submitied by ld. counsel for applicant/accused that

applicant/accused is in JC w.e.f. 19.11.2019 and nothing incriminating has been
recovered from the applicant/accused and he has been falsely implicated in the
present case. It is further submitted by ld. counsel for applicant/accused that
applicant/accused is no more required for the purpose of investigation and make

a request that accused may kindly be granted bail.
Per contra. 1d. Addl. PP for the State has vehemently

opposad the bail application of applicant/accused on the ground that case is at
and make a submission that the bail application of

mninal  stage
applicant/accused may kindly be dismissed. Heard.
Having heard the submission, made by ld. counsel for
applicant/accused as well as the Id. Addl. PP for the State and after gone
through the contents of the bail application, and without commenting upon the

merits of the case, this court is of the considered view that accused is in JC

w.e.f. 19.11.2010 and there is outbreak of Covid-19.
Keeping in view the facts and circumstances as well

judgment passed by Hon'ble Supreme Court of India in SUO MOTO WRIT

PETITION © No.1/2002, order/judgment dated 23.03.2020 passed by Hon'ble

/
RAJESH KUMAR & ASSOCIATES
RAJESH KUMAR & ASSOCIATES Advocaterd Sollcitors
Advocate & Solicitors Enroll.- D/270Q)197
Ch, No, L-23, P'S. Rahtee Block, Infr-
Ot Lock-UP, T » Court Delhi-

Enroll.- DR270R)/97
Ch. Na. L-23, PS. Rahtee Block, Infront
Ot Lock-UP, Tis Hazan Court Delhi-110054
Mob: 9891261479

Mob: vu 126147
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High Coun ip Delhi in case tiled as Shobha Gupta & Anr. Vs. Union of India
& Ors Wrj

t Petition © No.29.45/2020 ang vide order dtd. 07.04.2020 of Hon'ble

High Court of Delhi, accused js admitted (o interim bail for a period of 45 days

personal bond in the sum of Rs.10,000/- to the satisfaction of

concerned Jail Supde. The said period of 45 days shall commence from the date
of his release from Jajl.

Supdt. On expiry

on his furnishine

Accused shall surrender before the concemed Jail
of interim bail period i.e. 45 days.

Copy of order be sent (0 concemed Jail Supdt. forthwith for
compliance, ’

Application stands disposed of accordingly.

(SATISH KUMAR)
ASJ-2(CENTRAL),
TIS HAZARI COURTS, DELHL
22.04.2020
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FIR No.390/2014

NS WTAES LI I08323/380/427/452 1PC
Pt Roop Nagar

ST VX Vagesh Khari @ Vogi s/a. Sh, Hemraj Khari
222
ORDIR ON THE RAn
YOGESH XuaR
Sh. Areeg Ahmad, 14, AQdL PP for the Stare.

NS Teen, 1, Qowrneel Tor applicant accused.

APPLICATION OF APPLICANT/ACCUSED
1@ YOG S0 SH, HEMRAY KHARIL

Mo

TTUmamS o the hail o Pnlication heard.

LN suhminagd v 13 coumsel for applicant/accused that
SPNICAN RTNE i e WRL QAR 2020 and he has doen Talsely implicated
RO S e, )t Turher submizad By 1d, counsal for applicant’accused
IR Innlcanz aouysed I ™ mare Toguited Tor the purpose of nvestigation and
AoTesad may Gindhy de eranzad hail.

TR 2 Teguess Than
=l AL PP for the Smate has vehemently

D o

AN The hay anhenon of apphicantaccusad on the ground that
IMIT|Eanar X aaina
N T KNy he Semisad, Heard,

Tead The submission. made by Wd. counsel for

AN and make a sobmission that the hail apphication of

NN sy
Axang

ADNIEIIANINSE 5% wa]] e 13 AJAL PP for the State and after qone

Thrangh Ihe Samams oF The Tl Application, and withowut commanting upon the

TS O The oS TR Qours K of e considerad View that accusad is m JIC

SN There RN quidrak of Qi 19,

VRW the Taay and Sircumstances as well

. Sk S YA
W RNy

Kaxnimz in
Foandk Npreme Count of India in SUO MOTO WRIT

2d 23032020 passad by Hon'ble

nBamem nassad by
L. arderfudement dumad
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